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/ ~n Court. 

C 8-JTRAL ADMINISTRATIVE TRIBUNAL 
ALLAH mAD, B ENGH : ALlA'l-1 AB NJ • --- . -- ---- - ,-. 

Original Application No.1169 of 2004. 

AllahatL9d _ this the 88th day of_.. 0c to be r , ;2004 • 

Hon tble N'r. A .. K. Bhatnagar, N'ember-J. 
Hon 'ble Mr. S.C. Chaube, ~mber-A. 

Jankee Prasad Pandey 
son of Surya, Nani Pandey 
R/o Village and Post Off ice Sabde iya Ka la, 
District Bas t I , 

• •••••••• Ap lie ant. 

(By Mvocate : Sri N.K. Pandey) 

Versus 

1. Union of India 
through Secretary 
Nanistry of Communication, 
New Delhi. 

2. Senior Superintendent Post Off ice, 
Basti. 

3. Sdb- Divisional Inspector of Post Office, 
Be s t L, 

4. Employment Officer, 
Ernp Loyrne nt Exe bange Bas ti. 

5. Kumar i Santo sh D/0 Raja Ram 
R/o Village Barahata, P.O. 
Suggapankhi District Sant Kabir Nagar • 

• • • • • • • • Respondents. 

(By Advocate : Sri Saumitra Singh) 

ORD.ER - - ......... - - 
(By Mr. A.K. Bhatnagar, J.M) 

By this O .n.. • the a~· licant has pr eyed for 

quashing the impugned order dated 15.07.2004 passed by 

res,ondent No.2 (Annexure .A-1). He has further sought a 

direction to respondent No.2 to cancel the appointment 

of respondent No.5 and give the appointment to the 

applicant 0n the post of Branc:h Post Nester, Sabediya 

Kalan Basti. 
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2. Tbs brief facts of the case as per the a licant 

are that he a.· lied for the post of Br anc h. P.:Ost Master./'-· 

inlpUJ;suance of the not if ic2tion dated 05.03.2003. The 
. ..,_ w~-- 

grievance of the a}) licant is that he ha.s having all 

requisite qualifications for the post but the res:px:)ndents 

have illegally a},lf>Ointed re spondorrt No.5 ignoring the 

claim of the ap~licant* Earlier he filed O.A. No.549 of 2004 

which was disposed of on 25.05.-04 by which respondents 

were directed to look into the matter and dee ide the 

representation of the a,plicant filed by him on 31.03.20C4 

within a period of two months. In compliance of above 

order, Superintendent of Post Offices, Basti, res~ondent 

No.2 passed an order dated 15.07.2004 explaining the 

facts and circumstances in which the a?pointrnent of 

the resf:'ondent No.5 was made. 

3. We have gone through the let.terdated 15.07.2004 

filed by the a p>licant along with this O.A. which we 

find a very detailed and reasoned order. It is clearly 

mentioned in this letter that the name of the app Hc an t was 

at Sl. No.14 in the Comparative Cha9 }t)repared by the 
// •vJh..e 

respondents so fi~ candidatesJ\secured better marks 

were taken into consideration as the name of the applicant /(_ +·-~,v? 
was at Sl. No.14 so he was notAsuitable for that post. 

4. learned cou nse 1 for the applicant submitted that 

the app Lfcarrt ~q,having all the requisite qualifications 

for t.hs post but he has not been selected while the 
vi 'W~ ~ 

respondent No.5;was not having any house accommodation~ 
r~- 

QX' her name was not sponsored by the Emp Loymerrt Exchange 

and she was also not having ct re r requisite qualification 

as pre scribed by the De artrnent so the case of the 
x .~~€,,~ r} 

a~ licanttbe considered for that post. 

5. Learned counsel for the respondents submitted 

~~at the order pasvy the Departroont is perfectly 
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and eoes.1.:not ckse:t v'e any intervention of the 

6. We have heard counsel for the parties and 

perused the record. 

7; After perusa 1 of the letter dated 15. 07. 04, 

we are of th? considered opinion that the order passed 

by the Department is a detailed and reasoned order and 

has been ,assed after due consideration. We find no 

illegalit~,- in the order passed by the res}'orxients, 

iherefore, the O.A. is dismissed in limine being devoid 

of any rrerit. 

No costs. 

~ 
Ivember-J. Iikrnber-A. 

M3nish/- 


